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RESERVED 
ON 02.04.2014 

CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD 
BENCH ALLAHABAD 

1i, 
(ALLAHABAD THIS n DAY OF 2014) 

PRESENT: 
HON' BLE fvJ S. JASMINE AH MED, MEMBER -J 
HON' BLE f'.-I R. U.K. BANSAL, MEMBER - A 

MISC. APPLICATION No.4096 of 2013 
Along with 

MISC. APPLICATION No. 4097 of 2013 
In 

ORIGINAL APPLICATION NO. 1225 OF 2004 
(U/s, 19 Administrative Tri bunal Act .1985) 

Bal Govind Ra1 son of Yad unath Rai resident of Village and 
Post Sisuapur, District GhJzipur. 

. . .... . . Applicant 

By Advocate : Shri K.K. Mishra 

Versus 

1. Union of India, tt1rough the Secreta ry Min istry of 
Comn1unication, Nevv Delhi. 

2. The Post Master Genera l, U. P Zone, Lucknow. 
3. The Di rector of Postal Service, Allahabad. 
4. The Superintendent of Post Offices, Allahabad. 
5. Rarn Janam Yadav , Branch Post Master, Sishuwapar , 

Distr i1.t Ghazlpur. 
. .. ...... Respondents 

By t\dvocat12 : Shri R.K. Sriva stava/Shri M.K. Upadhyaya 

O RDER 

BY HON'BLE MR. U.K. BANSAL, MEMBER - A 
M.A Nos. 4096/13 and 4097 /13 have been fi led on 

beha lf of the applicant, Shri Ba l Govind Rai, on 01.1 0.201 3 

for restora t ion and delay co ndonat ion connect ed w ith O.A. 

r-..J o. l 22 5 t1f 2004 . A per1..,sal of t he fi le ind icates tha t O .A . 

No. 1225 of 20 04 wa s dismissed in default for non-
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prosecution by th is Tri bu na I on 25 .11. 2009. Thereafter a 

restora t lon a pp If cation was filed and the O.A. was 

restored to its original number by an order dated 

6 .5 .2010. 

2. The 0.A. was again dismissed In default on 

09 .08.201 J. Another restoration application No. 2663 of 

20 11 was ti led by the learned cou nsel for the applicant on 

17.10.201 1 and this M.A . was also dismissed in defaul t by 

an order dated 02.01.2012. The present M.A. No. 4096 of 

2013 and delay condonalion application has been fil ed by 

the learned counsel for the applicant on 17.10.201 3 i.e. 

I 

a fter a gap of over one and half years for restoration of 

M. A. NO. 2663 of 2011. 

3. Objections to this Misc. Applications have been filed by 

the learned counsel for the official respondents on 08.11. 2013 

where it hos been vigorously argued that this restora t ion 

application 1s pertaining to the O.A. which was dismissed in 

default for the second time on 09.08.2011 and hence Is 

inord inately delayed as over one and half years have elapsed 

after the earlier restoration application was also dismissed. 

4 . In the grounds for delay it has been stated on behalf of 

the applicant that the various orders of this Court were 

inadvertently overlooked by the learned counsel for the 
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applican t and only on 15.09.2013 they became aware of the 
• 

order of the Court dated 02.01.2012. On this ground, the 

applicant seeks the restoration of the earlier restoration 

application. 

5. {}n examination of the pleadings and having rega rd to 

the arguments presented by the counsels, it Is clear tha t the 
I 

present restoration appl ica tion is highly time barred and 
~ 

reasons given for condoning the delay are vague, 

unsubstantia ted and withou t force . Hence, M.A. Nos. No. 

4096/13 and 4097/13 are ,..~j ected. 
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Member (A) Member (J) 
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